CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD

Review Application Noy 2088 of 1992
IN ‘
Original Application Noy 46 of 1992

IN
Original Application No, 206 of 1992

Mahendra Pratap Singh sd0eso0easss s Applicant
Ve rsus
Union of India & others R RS Respondents

Hon 'ble Mr, Justice U.,C, Srivastava, V.C,
Honlple Mr, K, OUbdyya , A.M;

( By Hen, Mr, Justice U,C, Srivastava, V.C.)

This review application is directed against our jud@emeﬁt'
ang order dated 99941992, The cese was heard and disposed
of after hearing the counsel for the parties, The SCOpe-
of review applicetion is limited and same d0es not mean
reconsideration of arguments on the same points. Even if
different verdicty. We have taldn into cénsiéération

#h the relevaent facts and circumstances in this behalf,
we do not find any error am apparent on the face of the
record either of facts or law, The ground taken in the
review application by the applicant‘is not:correcti

Accordingly the review application is here by rejected,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ADDITIONAL

BENCH AT ALLAHABAD.

REVIEW APPLICATICN NO. flOfiE; oF 1982,
{ On behalf of)

Mahendra Pratap Singh ces.eceeeceecApplicant.

IN
0. A. NO. 46 OF 1992,
IN
ORIGINAL APPLICATICN NC. 206 BF 1382,

Sheo Kumaf Tewari Vses U.0.1I. & OTHERS.
CONNECTED WITH

ORIGINAL APPLICATICN NO. 46 gF 1982,

Mahendra Pratap Singh ee eesss.APPlicant.

Versus

Union Of India & Others.......o.Respondents.
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The Hon'ble the Vice Chairman and his

other Companion Members of the aferesaid Tribunal,

The humble Review Application of the
abovenamed applicant,

MOST RESPECTFULLY SHOWETH as under:=-
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The aforesaid revieu appl%%%éi%ptgﬁﬁqbffh
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